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261 Kiwnool [JUNE 26, 1858.] B.U. 

tho villages; but it appeared that no 
information had been given to the 
Polioe of any Buch robbery ulltil after 
the enquiry regarding the twigs had 
ilecn instituted, and the story of its 
occurrence seemed hardly deserving of 
credit. Under all the circumstances, 
and seeing that the system of carrying 
signs fl;om village to village aWorded 
great filcility for disseminating secret 
intdligence through the country, Sir R. 
Shlll<cspear Rnd the Government of 
Bombay were of opinion that some 
legislation was necessary to pl'oldbit all 
persons from taking chlll'ge of signs 
without the direct orders of the Go-
vernment. There was no Law at pl'escnt 
under which the transmission of signs 
l,y villagers could be treated as a penal 
offence, though thel'e was 1\ Regulation 
under which village Officers in the 
service of Government, who after pro-
hibition disobeyed ol'ders ill pas~illg on 
these signs could be dealt with. l'he ob-
ject now WRS to put a stop to the tl'an8-
mission of such slgnR entirely, whether by 
villagers or by village Officers. He had 
not thOl~ght that he would be justified ill 
preparing a specht! Bill upon this sub-
Ject. '1'he Government of nom bay, in 
forwQrding the correspondence to 'him, 
had requested that he should" submit 
for the consideration of the Legislative 
Council of India the propriety of ren-
dering the systl'm, 88 applicable to Inuia 
generally, a ponal offence." It appllored 
to him that the be8t way of ueliling 
with the matter was to move, as he 
nolV did, that the commullication recciv-
ell by him from the Government ot' 
BomlJay on the subjllct of rendering 
the transmission of signs from villa,!,;!: 
to village a pellal ofl'cDce, be laid 111'011 
the tl\l.le lind referred to the Se cct 
Committee on "Theludillu Penal Code," 

.Agreed to. 

ORIMINA.L PROCEDURE (BENGAL). 

}IR, CUnRIE moved that a com-
mUllicatioll received by him from the 
Bengal Government on the subject of 
private prosecutions in cases of furger) 
be laid upon the table and referred to 
the Select- Committee on the Bill .. for 
extending theJ'l1risdiction of the Courta 
of Criminal udicature of the East 
India Company ill Bengal, for simplify-
ing the Procedure thereof, and for in-

vesting other Courts with Criulinal 
jurisdiction." 

Agreed to. 

STATE OFFENCES. 

?rh, PEACOCK moved that the 
Stan!ling Orders be suspended to ena-
ble him to pr'ooflOd with the Bill "to 
malce further provision for the trial and 
punishment of offenoes against the 
State." 

Mn. HAIUNGTON seconded the 
Motion, which was then agreed to. 

Mn. PEACOCK moved that the 
above Bill be refel'red to a Seleot Oom-
mittee consisting of the Vice-President, 
Mr. Harington, and the Mover, with an 
iustl'uction to repol't upon it at the ned 
1\-1 ~etiDg of the Counoil. 

Agreed to. 
1'he Uouncil adjourned. 

Saturday, Jun8 19, 1868. 

rile Hou'ble the Obief J'uatice. 'PiM·PtwjiUM. 

Hon. D. Peaoook, 

E. Currie, Elq., 
In, B. nelington, Eaq. 

and 
H. Forbel, Eaq. 

'fhe Members assembled at the Meet-
ing did not form the quorum required 
by law for a Meeting of the Council 
for th~ purposo of milking Laws. 

Saturday, June 26, 18GS. 

PRESENT: 

The Honol·. ble ti,e Clli.r J uetioo, >/CI-J'r."rk rU • 
ill the Chair, 

Han J. P. Grant, I E. Currie, E.q., 
Han. H, Ricketll, H. D. Harington, Elq,. 
Han, B. Peacoolr, and 
1'. W. LcOcyt, Eeq,. H. FOl'bea, Xlq. 

XUJl.NOOL. 

THB VICE·PRESIDENT read a 
Me •• "W' informing tbe Legillative 
Council that the Governor General had 
usentod to the Bill .. for bringing thll 
Diatrict of Kurnool un<lcr the Law. of 
the Pre-idenoy 01 Fort St. G4lOrge." 




